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SHR1 SATYASADHAN CHAKRA-
BORTY : The Minister has stated. ..

Mr. DEPUTY SPEAKER : Nothing
will go on record.

(Interruptions** )

Mr. DEPUTY SPEAKER : Professor,
you are terching rules to your students.
The rules are very clear. They do not
permit it,

15.30 hrs,

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

FIFTY-SEVENTH REPORT

PROF. RUP CHAND PAL (Hooghly):
Sir, [ move :

“That this House do agree with the
Fifty-seventh Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on 12th
April, 1983.”

Mr., DEPUTY SPEAKER: The
question is :

““That this House do agree with the
Fifty-scventh Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the 12th
April, 1282,

The Motion Was Adopted

15.32 hrs.

RESOLUTION RE. CENTRE-STATE
RELATIONSHIP-CONTD

Mr. DEPUTY SPEAKER : The
House will now take up further consider-
ation of the Resolution moved by Shri
Amal Datta on the 31st March 1983 on
Centre-State  relationship. Shri  Amal
Datta will continue his speech.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Sir, I have a paint of order on
the adminissibility of th's Res>!ution.
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Mr. DEPUTY SPEAKER : You
should have opposed it at the introduc-
tion stage.

SHR] BRAJAMOHAN MOHANTY :
Sir, you will appreciate that this Resolu-
tion affects and involves the basic structure
of the Indian Constitution. That is the
problem. That is why I am opposing it.
I have absolutely no quarrel with the
spirit of strong States but the Resolution
is contrary to basic concept of the Cons-
titution and with the desire of the moves.
But it has been so worded, T may
state, .,

Mr. DEPUTY SPEAKER : This is
not the stage at which you can oppose the
introduction of this Resolution. That
stage is over. It has been already
moved. Now it is the subject matter or
property of the House. How can you
opposc it, when it is the properly of the
House? You cannot oppose it.

SHRI BRAJAMOHAN MOHANTY :
I accept your decision and I would take
it up when I participate in the discussion.

Mr. DEPUTY SPEAKER : I will call
your name and then you cin participate
in the discussion.

Now, Mr. Amal Datfta may continue.
(Interruptions)

SHRI AMAL DATTA (Diamond
Harbour) : Sir, Jlast time, when I spoke
1 was abie to elucidate on som: of the
points which need recapitulating today.
The first one is, the Constitution as
originally enacted. Although called
federal, it was not really a Federal Cons-
titution. It was something of a cross,
between a unitary and a federal Constitu-
tion, it may be called a quasi-federal
Constitution. But whatever federal
elements were there originilly incorporat-
ed in the Constitution, had been slowly
eroded. The reason for the erosion has
been the fact that the same ruling Party
has been ruling at the Co:ntre as well as
in the States for a very loag period so
that they have mid2 adjustm:ais bxtween
themselves as if they are miking adjust-
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ments between a party at the Centre and
the party branches in the States, and the
Centre wanted to take away more power
- to which the branches agreed, which
means the Chief Ministers of the States
acquiesced and therefore, the power was
gradually eroded and taken away.
(Interruptions), That is why everybody
has said so. Anyway you will have a
chance.

Mr. DEPUTY SPEAKER :
body will get a chance.

Every-

SHRI RAVINDRA VARMA (Bombay
North) : He is ensuring his chance.

SHRI AMAL DATTA : When the
cry for devalution of power came, people
who were in fovour of centralisation
started to say that this would mean
weakening of the Centre and | have
contended that this is posing the question
in a wrong manner. What we need is a
strong country which we cannot have
unless we have both a strong Centre and
strong States, and strong States do not
necessarily mean a weak Centre, but in
fact means a strong Centre. And then
those who have advoca‘ed stroag States,
cannot show that by cantralising powers
in the Union Government, the country
has benefited. 1In fact, T have been able
to show through statistics that the Juntry
has progressed very little, in fact it has
lost quite a bit because the genius of the
Indian people which lies in its diversity
has not been given proper place in this
unitary system of Government which has
sought to impose a type of uniformity
‘which people have resented,

Sir, there are various aspects to be
examined when one has to look at the
Centre-State relationship. First, there is
‘the administrative side in which certain
Articles of the Constitution—Articles 256
and 257 which are in this context
relevant—egive to the Central Government
‘certain powers, powers of giving direction
to the States to comply with the laws of
“the Central Government. That is Article
'256. . And by Article 257 which is in
four parts—parts (i) and (ii) are import-

APRIL 15, 1983

Centre-State 464
Relationship (Res.)

ant—the Central Government can give
directions to the State Governments that
the State Governments are to act in a
certain fashion 80 as not to impede or
prejudice the laws of the Union or to

impede the executive function of the
Union. They can also give certain
directions regarding construction and

maintenance of communications, etc,

Now in so far as Articles 256 and 257
go, read by themselves, they appear to
be quite harmless. Directions may be
given. It may be said what is wreng
with that? Why should the Central
Government not be able to give directions
to the State Government? But the evil
lies in another Article—Article 365 which
says—if the State Government fails to

-comply with any direction of the Central

Government, then the President will be
entitled to dissolve that State Government
and take over the administration of the
State. This is where th2 catch lies.
Therefore, merely by giving directions
which the State Government cannot con-
ceivably or possibly carry out, which may
go against the grain of the entire
population of the State, making them to
do something which they do not want to
do, the Central Government may say
“since you are not complying with the
direction, your Constitutional machinery
has broken down. We will, therefore,
take over your Government.” This can
be easily done. I can give you an illust-
ration. Now the Central Government has
enacted certain Acts which we in W est
Bengal have termed as black Acts—ESMA
and National Security Act. The State
Government of West Bengal says that
they will not let these Acts to be imple-
mented. They will not gst these Acts
enforced. The Central Government says,
all right, we give direction that you arrest
these people under NSA. You arrest
these people under ESMA. West
Bengal Government cannot do that be-
cause they are politically pledged not to
do so. So, Article 365 will come into
play, President will say that the West
Bengal Government is not complying with
the direction from the Centre, therefore,
West Bengal Government will be dissoved
and taken over inspite of the fact that
about 244 Members out of 294 Members
belong to the ruling left front.
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Mr. DEPUTY SPEAKER : Article 365
does not envisage such an action for not
having carried out the direction of the
Central Government or that the State
Government can be dismissed. I think
that is not there under Article 365. Art-
icle 365 is for a different purpose—for law
and order or for financial crisis. It is
not for carrying out the dircction of
the Central Government.

SHRI AMAL DATTA : If it does
not apply, then it so good. The compet-
ence of the Central and State Government
is given in the Seventh Scheduie of the
Constitution. I have dealt with it
before. So, I will deal with it in a very
short manner to-day. In the Seventh
Schedule of the Constitution, powers
between the Centre and Siate have bien
divided. Concurrent powers are also

given there. These are mostly imitations
or copies of what was there in the
Government of India Act, 1935. Certain

changes have becen made, Only certain
powers which were previously exclusive
prerogatives of the State legisiatures have
been taken away. So, instead of g'ving
more powers to the State, when the
change from the Government of Inda
Act 1935 to the present Constitution was
made, the States were made less powerful.
So far those entries are concerned, they
are not of great importance except for
jurists, T am not going to d:al with
them also here. But the miin po'nt is
that the whole field of concurrent powers
and the whole field of powers which are
exciusively to be exercised by the Union
Government, concentrate practically on
the entirety of the econon ¢ pawers which
are necessary for carrying on tha davelop-
mental work in the States, for cirrying
on the welfare work, the social, cultural,
education !, and ill kinds of work in their
respective States. These powers instead
of being left to the Sta'es have ben
taken away by the Central Government.
Now, the 1935 Governm:nt of India Act
is not an Act of ours, Our people were
not consulted at the time of framing
of this Act. That was an Act made by
the British Parliament Yet we have
blindly copied it and we have 20t g'ven a
chance to the people to the genius of our
Indian people to decide which powers are
o be given to the States and which are
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not. The powers that should have been
left to the States have been taken away
by the Centre. What do we want today?
There should be some areas specified in
which the Central Government can act.
For example, defence, foreign reiations,
“banking and currency and communicat-
ions—these are the subjects which have
ali-India implications and ail-India reper-
cuss'ons when anything is done with
them. Therefore, these are the powers
which will be exercised by the Central
Government. This will be in the Union
List. All others and the residuary
powors must go to the States because it
is the States which are ultimately respon-
sibie to the people. They are not only
nearest to the people, accessible to the
peop'e but they are also Constitutionally
made responsible for all the welfare
programmes, for the health programmes,
for education, for social welfare and for
whatever you can conceive of, The Cent-
ral Government has no such responsibility
and no such obligation. But they have
got all the powers.

Sir, now we come to the financial
powers. The financial powers are crucial
because evervthing ultimately depends on
the money power. Originally, the Cent-
ral Government has enacted in the Cons-
titution that the income-tax is in the
divisible pool. That means, the entire
collection of income-tax had to be divided
between the States and the Centre. But
at what proportion this should be divided?
That was not said in the Cons‘itution. That
is detarmined by the Finance Commission.
Bach Finince Commission has successive-
ly increassd the proportion of income-tax
which will go to the States—from 55 in
the First Finance Commission it has gone
up:o 85 in the Seventh Finance Comm-
ission. But the Centre has played a trick.
[ would call it a trick because they have
taken away from this pool of income-tax
the most paying and elastic part of
income-tax collection—the Corporate tax—
the tax paid by the companies  This was
done in 19359 very cleverly by a small
amendment of the Constitution. They
have taken away the most elastic part of
the income-tax from the divisible pool
and made it the exclusive reserve and the
exclusive revenue of the Central
Government.
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The other item of the divisible pool
was the basic excise duty. The divisibility
of the basic excise duty was not man-

datory but it was only recommendatory.-

It was for the Finance Commission to
give a share of the basic excise duty to
the States or not. But the successive
Finance Commissions have been given it
and it has been increased from 20%
originally to 40%, mnow. But the Central
Government has introduced Several forms
of taxation which, of course, the Cons-
titution empower them to do so. I have
not said that the Constitution does not
empower the Centre. My complaint is
against the Constitution itself, The Central
Government was given the power 10, ra’se
revenue by imposing sur-charge, they have
imposed sur-charge on excise duty and
on income-tax on a permanent basis. The
sur-charge is something which is ad-hoc
or temporary in nature. They have made
the sur-charge permanent and no share
of the sur-charge is payable to the State
Government. So they have denicd the
State Governments a share of the revenue.
They are playing again a trick. They have
increased their own reventuie in such a way
that the State Government will have no
share in that. Moreover, what has been
given exclusively 1o the State Government
namely, the sales tax collection, even that
revenue has been whittled down. Again
by a trick, by saying that certain goods
are declared to be of national inportance
on which the State Government cannot
levy any sales tax. And then they are
saying again “Why don’t you colleci sales
tax? We will give you additional excise
duty on these same items and we will
give you a share. The entire amount
would be distributed to the States”. In
that way, they have deprived the States
of some revenue but which was not been
adequately compensated. Tt can be seen
that in the Stafcs sa'es tax have gone up
at a much higher rate than the total
collection of additional excise dut'es. In
these various ways, the Central Govern-
ment has increased its own revenue, where-
as the State Governments have been left
to fend for themselves and as they have
not been able to do so, they have to come

APRIL 15, 1983

**Not recorded.

Centre-State 468
Relationship (Res.)

hat in hand to the Central Government,
beg from them whatever resources are
required, just to maintain themselves.
Apart from this, Finance Commission’s
recommendations are meant to only
bridge the revenuec gap of the State for
the day-to-day expenditure,but the Central
Government devised another mechanism
for greater control of the States and that
is the great Planning Comm/ssion, a body
which does not find any mention in the
Constitution, which has no statutory basis
which has been constituted only by a
resolution of the Government of India.
The resolution does not say who is to

constitute the Planning Commission and
what are going to be the qualifications of
the Members of the Planning Commission
so that anybody can be appointed, any-
body who is a political favourite of the
powers that be, can be appointed tu the
Planning Commission and this Planning
Commission which is a quasi-po'itical
body, has been given the jurisdiction to
distribute the resources for Plan purposes
to the States, to recommend what Plans
would be taken up by the Central Govt.
and where, which will be the Centrally-

sponsored schemes and cverything. Who
takes the decisions in the Planning Com-
mission ?  Some ~fficers who are under
direct contro! of the Central Government,
the Minister-in-charge of Planning or the
Prime M'nister. They take the decisions
that here we will locate this Plant, the
Central Government wil] have a plant
here. We will have a Central Government
irrigation project here, and here we will
have a Centfral Government power piojec!.
They are all taking all these decisions
without consulting the States. The States
have no say wha'soever., Even to get
their own projects app oved, they have
to go to the Planning Commission and
beg them to approve their own projects
which they are financing out of their own
resources, own revenue. Through the

Commission and largely through the
largesse which is  distributed through
the P'anning Commission, the
Central Government ha< a grip over the
States. - They are not al.owing the State

Governments to do what they want. They
are making them bend to the will of the
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Central Government. This is the way in
which the Centra] Government arroga-
ted to itself ail the powers and not allow-
ted the Indian people and the diversity of
Indian pepole, to grow.

Another aspect which has to b= also
in this connection mentioned is that of
the instituwiion of Governors. Originally
the Goveinors were and ought to be quite
harmless creatures. They did not exercise
any political influence, They did not
feature anywhere except they were very
good for opening functions, and cutting
tapes and for things of that sort. But,
recently, for the Jast 15-20 years, as soon
as other political parties came into power,
the Governors have assumed a very good
function. They are now secen, not as
impartial persons who arg constitutiohal
heads of States, They are now seen as
agen:S of the President, of the Central
Government. President carries out the
wishes of the Central Cabinet. So, he is
seen as a representative of the Central
Government sitting there to frustrate the
activities of any political party which is
not the political party ruling at the
Centre.

Mr. DEPUTY SPEAKER : They can
fuctions only under some Constitutional
provisions, they cannot function as the
agents of the Central Government,

SHRI AMAL DATTA They are
seen by the people as such—I am not
saying that they are acting as such—be-
cause under certain crucial circumstances
they have played a role which the people
have thought to be very partisan, namely,
in the choice of whom to call to form the
Government. The most recent example
is that of Haryana where a person
not commanding the majority in the
Legislature, even when all the results
of election to that Legislature were
not out, was called to form the
Government.  But even before that, we
had instance in West Bengal in 1967-.and
1969. All these instances are there where
the Governors were seen to act im a
fashion by which they were acting as
agents of the ruling Party in power at the
Centre. Therefore, what is necessary
now is restructuring of the Constitutional
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provisions regarding the appointment
of the Governor, the tenure of the
Governor and the guidelines under which
the Governor must function, and those
guidelines must be evolved by another
Constitutional mechanism, namely, an
inter-State Council which the President

.has the power to call under Article 263

of the Constitution.

I will just finish after mentioning the
judiciary, because this is also my personal
interest. It has bzen seen that more and
more cases are accumulating in ' the
Supreme Court. Now it has reached such -
a position that a period of ten years is the
time required to get a case disposed of
by the Supreme Court in the normal
course. Now the country’s highest court
has come to such a position. Only the
other day, I think the Finance Minister
said that crores of rupees of taxation
were not being collected because of stay
orders in courts and that the cases were
not being heard for two or three years.
We have come to such a pass where it
affects the administration also., It affects
not only the administration of the Central
Government but also the administration
of the State Governments, at al| levels,
and that is because of congestion of cases
in Supreme Court. My Suggestion here
is that the Supreme Court need not hear
cases which have no Constitutional impli-
cation and which do not arise out of
interpretation or application of a Central
Act. So far as cases which arise out of
application of any State Act are con-
cerned, they may end their life in the
State High Courts, Why should we think
that the State High Courts will not show
enough independence, and enough inte-
grity to dispene of the cases to the full
satisfaction of the people of the State ?
We must have that faith. Everything is
being centralised, just as what is happen-
ing in the Government, just as what is
happening in the Planning Commission,
concentration of power, similarly there is
concentration of judicial authority in
Supreme Court and the whole judicial
gystem is collapsing. That collapse has
to be arrested by restructuring the powers
of the courts, the way the courts are to
function, and dividing their jurisdiction.

Lastly, I say that it is necessary now
to call for a restructuring of the Consti-
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tution, after 33 years of the working of
the Constitution, the Constitution which
was not suited to the genius of the
Indian people to start with and which
was, in other words, a copy of the
Government of India Act of 1935 with
certain additions. One could no! visua-
lise then as to what will be the pattern of
growth which the Indian people will be
able to achieve. But now that we have
the benefit of that hindsight, we shou!d
not hesitate to call for a restructuring
or reframing of the Constitution and
deleting thosc articles which are arresting
the growth, the economic, cultural and
social growth, of the people of India.
We call our country a great country and
~ our nation a great nation because in the
diversity that is India, there is unity and
there is integrity. We want more and
more integrity, But we must acheve
that integrity not through any uni-
formity or regimentation. We must
achieve that integrity through more and
more development of the divcise cultural,
social and linguistic groups which com-
prise India. And that can be donc by
giving more autonomy and by more devo-
lution of power and it can be done again
by a thorough restructuring of the Consti-
tution itself.

With this 1 commend to the House to
adopt this resolution.

Mr. DEPUTY SPEAKER
moved :

Motion

«This House is of the opinion that the
emerging pattern of different linguistic
and ethnic groups as distinctive politi-
cal entities in the body politic of our
country necessitates the restructuring
of financial and other relations between
the Centre and the States and, there-
fore, resolves that the relevant pro-
visions of the Constitution be amended
suitably.”

Now, Shri Mool Chand Daga—he is
not here.

Shri Satyendra Narain Sinha.

SHRI SATYENDRA NARAIN
SINHA (Aurangabad) : I beg to move :
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That in the resolution,—
add at the end —

“and the House welcomes the setting
up of Sarkaria Commission to study
in depth the problem of restructuring
of Centre-State relations and recoms-
mends that the Commission be streng-
thened by including two more members
and report within six months, after
wh.ch the Government should take
steps for time-bound implementation
of i1s recommendations.” (2)

SHRI BRAJAMOHAN MOHANTY
(Puri) : T oppose this resolution. The
rcsolution as framed has a disastrous
petential and T do not know where the
nation will end if the Spirit and substance
of this resolution is accepted and re-
commended to the Government.

I would invite your attention to the
wording of the resojutjon :

¢« ..restructuring of financial and other
relations between the Centre and the
States and, therefore, resolves that the
relevant provisions of the Constitution
be amended suitably.”

So, it is not financial only, it speaks
of other rclations also. So it is too com-
prchensive which will mean re-writing of
the Constitution. ...

SHRI CHITTA BASU (Barasat) :
What is the harm in that ?

1557 hrs.
[Dr. RAJENDRA KUMARI BAJPAI
in the Chair]

SHRI BRAJAMOHAN MOHANTY :
I am coming to that. Whether it hurts
you or not is a different thing, but it will
harm our nation, it will harm our culture
and it will harm the unity and integrity
of this country,,. (Interruptions). 1 am
coming to that. Why do you bother ?
I have heard you. The problem is that
you absolutely have no patience to bear
with a difference of opinion.

If this resolution is adopted, what is
to be re-examined restructured ? It will
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mean restructuring of the University
Grants Commission, Central Water
Commission, the Planning Commission,
the role of Governor, not only the role of
Governor but aiso the institution of
governorship and not only the distri-
bution of powers and the idea floated
on the horizon that the Union Govern-
ment should have omnly three or four
subjects like defence, foreign affairs,
communications and currency and the
rest should go to the Stales and not only
that, the All India Services also which
my friend has not mentioned and the
reservation policy.- Not only that, the
most dangerous po'ential is the language
policy and the form.ition of States on the
basis of language. So far as India is
concerned, in the Constitut'on we have
accepted 15 Janguages. But hundreds
of languages are there and there is a
demand that every language should be
recogniscd and recogntion given. Not
only that, the whole concept of formation
of States on the basis of language iS again
a disastrous proposition. I do not know
where it will end, if again the matter js
re-opened.

So my submission would be that if the
resolution is adop‘ed, Part 11, Part XI,
Pari XTI, Part XI1II, Purt X1V, Part XV
and Part XVI of the Constitution wll
necd to be amended. Mot only that; the
provisions relating to the Svpreme Court
also would requirc to be amended. So
everything will have to be restructured
and will have to be re-drafted. So a
new constitution will have to be re-
drafted. This is what is the import of
this resolution My submission would
be that this is not in the interests of the
nation and this iS also constitutionally
not possible. You know and my learned
friend knows that in the case of Keshava-
nanda Bharati and also in the case of
Minerva Mills it has been repeatedly
decided by the Supreme Court that the
basic structure of the Constitution cannot
be changed by the Parliament. That is
the reason why a number of Amend-
ments to the Constitution were declared
ultra vires, The Federal Character of
the Constitution is a basic feature of the
Constitution and it cannot be altered or
changed by Parliament. We cannot
agree to the Resolution as it is worded
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because it goes against the Constitution
of India.

16 hrs.

Another aspect is this, Let us now

- come to the spirit of the Constitution,

[t is very cssential for us 10 see that the
spirit of the Constitution is preserved.
We have got historical experience in this
regard. Whenever the Central Governs
ment s weakened the country has b.en
Split up. That is the background against
which the Constitution was drafted, the
founding-fathers, the framers of the
Constitution had this aspect in mind.
namcly, that the Constitution should
normaily be Federal but at times of need
it can be converted into a Unitary Cons-
titution. The basic features of the
Constitution are always there, they cannot
be changed. Now, as everybody knows,
differcnt  divisive forces are working
against the interest of the nation.
Different  ethnic  groups have been
voicing various demands in various
States. Such divisive forces are ter-
ribly active from east to the west. There
are such divisive forces which are deli=
beralely conspir.ng to see that the country
is split up; they are trying to take full
advantage of the situation.

The hon. Mover of the Resolution
repeatedly stated that every State has
got a cujture and its own traditions and
should have freedom of its development,
But uniformity of development js needed
for unity of the country; this is one of
the essential features of the Indian Con-
stitution. That is why you have in the
Union Government to monitor and co-
ordinate all the developmental activity
and all the commercial activity; other=-
wise it will spell disaster for the nation.
Now, on financial and fiscal matters, I’
admit, there is some scope for improve-
ment. Sarkaria Commission has been
set up and it is going into the matter,
not through any amendment to the Con-
stitution, but within the scope and with-
in the purview of the Constitution. Now,
these problems have to be sorted out,

So far as 1981-82 is concerned the
total tax revenue of the Central Govern-
ment comes to Rs. 14,800 crores; and out
of that, they have given to the States
Rs. 7,000 crores. About 38% of the tax
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and non-tax revenue is being given to.the
States. All the responsibility for Defence
lies with the Centre. The Centre is
spending Rs. 6,000 crores annually on
Defence. Our Debt Service amounts to
another Rs. 4,500 to 4,700 crores. The sub-
sidy element comes to another Rs, 2,500
crores. We know that some of our public
sector undertakings are running into
losses and they are being given subsidies.
These are the specific  responsibilities
which have been discharged by the Union
Government. The States cannot wunder-
take such types of activities within their
limited financial resources. If we substan-
tially squeeze the union finance what will
be the result ? Whatever the Union = Go-
vernment is spending, it has no territory
of its own naturaily all the money is
being spent by centre. States take full ad-
vantage of these things, In respect of any
developmental activity undertaken by the
Union Government the full advantage
goes to the Sta‘es, My submission is
that one should not be so much allergic
about the present arrangement which has
created a very sound balance and we can
still see how certgin matters can be sorted
out and improved within the purview: of
the Constitution. I would like to place
before you another important fact. Sir,
some States remain backward and Some
States are in an advantageous position
and that position is continuing and with
all our efforts, things do not change.
If you look into the licensing policy of
the Government, from 1980 to February
1983 you will find that out of 1613
licences which were issued during this
period, 580 licences or something like
have been issued to two States. So, the
growing regional disparity, regional inequ-
ality is being widened. That is a problem
which must be looked into and for that
the Centre must be powerful.

Sir, you will find that so far as the
dispute between Assam and Bengal is
concerned. I am not referring to other
disputes but here 1 mean to say the dis-
putes regarding economic and fiscal
disparity, marketing of tea and Calcutta
are concerned the Union Government can
sort them out, But sp far as the weaker
States are concerned, they should .get
protection from  the strong = Union
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Government and aiso financially they
should get a little bit more consideration
from the Union Government and if the
matter is Jeft to the States themselves,
then it will be an unhealthy step and the
weaker States will further be weakened
and the backward States w’ll remain far
behind the advanced States and  the
advanced States will go ahead on and
on. So, mn that background, my sub-
miss.on would be Resolution should not
be considered and should be rejected.

Another point I want to place before
the Housec is that the Southern States
Chief Ministers had met recen'!y and
they had expressed th=ir opinion regarding
redistribution of financial assets, financial
allocation and financial arrangement as
prescr bed in the Constitution. They
have demanded that it should be read-
justed, restructured and sorted out. That
is, of course, reasonable, but if you kindly
take into consideration all their demands
which they have mads, then you will find
that the Union would become the weakest
and the Union Government cannot defend
the country against the foreign aggression.
So, that is not the way in which the
matter should be sorted out. Further,
when the Commission is set up, they
have to look into it and the Commission
must do justice to the problem of the
States but in the background of the
Constitutional provisions, not by amending
the Constitution. With these words, I
oppose the Resolution.

st vrda gare fag (fedsmam) ¢
garafa wztga, &7 AT ST F HAG
frg avg & g, g9 R ¥ ag geara
® | gEF drA IR § | sl A @y-
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BeZ &7 AFW W1 AU F F usAT
F1 fgear gar aifge e Usal &
fasrg & faq F0T qraed &7 HTA1T |
T v gz2 § faasr a@qaY v &
g¥Td 9847 & |

glo W :rfrgz sifgar gwar *gr
FUa ¥ f ustfas, arfgs gar &
fadeimor g1at Afgy ) I UFH aga
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fea & sraet wg RAT

SHRI A.K. SEN (Calcutta North-West) :
Madam Chairman. I fee] duty bound to
oppose this Resolution not merely be-
cause it has been proposed by a Member
of the Opposition, but because in my
view, it strikes at the very foundation on
which our Constitution rests, and for
which ail of us have taken oaths at the
time of enfering this House, and for
which every member of the Assembly
takes the same oath-even the judges of
High Court takes the oath; the President
and Vice-President and all high dignita-
ries take this oath.  The oath is that we
must upho'd the Constitution and the
integrity and sovereignty of India.

The Constijution envisages a very
delicate and a very well thought-out
balance between States and the Cenfre in
every facet of Government.  Ours being
a Federation, lhe areas for legislative,
fields for administrative action, and for
judicial functioning have to be demar-
cated. Also. similarly, the power of
taxation and the distribution of resources
of the country raised by taxation, bo_th
levied by Parliament and by State legis-
Jatures had to be provided for. And
the entire Part X1 of the COnSlifuthT'l»
as also 'several other parts of the Consti-
tution, including the VIand VII Schedules
and other Schedules made a clear demar-
cation between the functions of the Sta':cs
and the Central Government and Parlia-
ment.  Legislative powers has been
demarcated. List T belongs 10 Parliament
and List TT belongs to the State legisla-
tures, exclusively, Any Parliamentary
Jaw which ‘trenches upon the field set
apart for the States in List TI 'would be
bad, and frequently it is being struck
down for that reason. Similar'ly, any
Jegislation passed by State Legislatures
which trenches upon List T field would
be bad. List IfI gives a concwrent
legislative field for the State Legislatures
and for Parliament so that whole of
Criminal Law, Criminal Procedure and
various other subjects would be open for
legislation both by Parliament and the
States. Subject to this, no State law can
contravene or go counter to any law
passed by Parliament earlier without the
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sanction of the President or if it is a later
law, it will be to that extent, void.

Power of taxation is also clearly dem-
arcated both under List I and List II.
The States, for instance, can levy excise
duty on alcohol and various other articles,
sales tax, land law, land tax and other
taxes. Parliament can Jevy various
duties by imposing taxation like income
tax, wealth tax, excise tax, custom duty
and various other taxes; and no law
passed by Parliament can impinge upon
the taxation power of the States and vice-
versa, and what is collected by way
of taxes by the Centre has to be distri-
buted in regard to various taxes to the
States, according to the Cons'itution,
under the recommendat ons of the Finance
Commission which has been set up from
time to time. The present TFinance
Commission is pres'ded over by an hon,
Member of the House, Shri Y.B, Chavan
and consists of judges and other dignito-
ries. Whatever resources are raised f.om
taxes for their distribution, we have to
follow the recommendations of the Finance
Commission. 1 dont’t see how either
administrative, legislative or financial
provisions can lead to any restructuring
because that is the language uscd in this
Resolution. The language sets out a very
dangerous proposition; it pre-supposes
that India today is rent apart, rent as
under by ethnic group, by dis'inctive
political entity and, thercfore, this rela-
tionship be'ween the Cen're and the States
necds restructurng. Are we agreeable
that India today is rent as under by ethnic
groups and distinctive political entitics ?
What is the political entity —a Sta‘e or a
sub-State ? What are the ethnic groups ?
These ethnic groups are given their rights.
Minorities, tribals, ‘C’ they are all given
constitutional safeguards for their improve-
ment, for their upliftment and for equality
with the other communities,and the entire
safeguards have to be found in Part IT[ of
our Constitution for ST, SC and various
other backward classes The HomeMinistry
and to some extent the Ministry of Social
Welfare are incharge of that and the
States work in close collaborat'on with
the Centre;and 1 don’t think that there has
been ever a conflict between the Centre
and the States with regard to those objec-
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tives of the Constitution, But, I do strongly
protest against the prepation of this reso-
lution. Should it be passed by the house,.
it will declare to the whole world that
India is no longer a nation; it is cut up by.
small dist'nctive, ethnic and political
entities, Thus, this House, must condemn
in no cortain terms; th's can nsver be
acceptcd unless we choose to betray the
oath we had taken at the time of entering
th's House and at the time when we
fought clections. Th's country, through
all the ages, has survived as a country
of distirct culture.

The great song of Tagore, says ths,
and it was quoted by one of the Supreme
Court Judges while delivering the Charter
for Minorities. It says this, that—

“Throughout the ages various races
have come into this country. Pathans
have come, Mughals have come, Hoons
have come, Aryans have come. So
many strains of international rivers
have come into this land but have
mixed info one sea so that when they
are mixed and form th's great nation
and this great cuiture they have ceased
the'r diiffcrences.  Still, they are part
of this vast sea of humanity.”

This is what is Bharat; this is what
is our civilisation, and b»oth during our
struggic for freedom and before, we were
brought up with this great fervour that
this country is one, culturally, philoso-
phicilly and historically. They may
speak different languages in different
parts; they may follow different rituals in
various matters which are of no conse-
quence. But basica'ly, they subscribe to
the same stream of culture and civilisa~
tion wh'ch have fertilized this great land
o ours. Why is it, Madam,—may 1 ask
the ho1r. M:mber who has moved this
resolution—why is it today that Indian
civilization is having to be raked up from
the sands of history ? When you think
of the Egyptian civilization, vou hive to
dig the earth and the sand to find the-
Pyramids and the traces of FEgyptian
civilization. That civilizat'on is net a
living civilization today. When you try
to discover the Babylonian civilization it
is the same. When you try to discover.
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Greece and Rome you have to dig into the
earth and find from the archives of history
what their civilization was. It is not a
living civilization. But why is that all
these thousands of years this civilization
of ours in which the votaries come from
different parts of the country-—many of
them speaking different languages—are still
stitched together by the same bond of
unity and through all the web of d ffere-
nces which have characterised the histori-
cal growth of different communities in
this country one golden thread has always
run and that is that we are descendants
of a great civilizat’on for which all of us
have been proud and we are really dis-
tinctive from that point of vicw from the
rest of the world. Why are we today in
our position ? Why is it that Maha'ma
Gandhi’s film is given the best of recog-
nition and the highest of admiration ?
Because that expresses that anc’ent and
unified culture and civilisation which like
the water of the Ganges has fertilized
pages oi our history.

Therefore, let us not betray that
Jesson of history and now declarc again
as the Britishers wanted us to declare at
the time of our struggle for freedom, that
we are not one, that there are Muslims,
Harijans, this and that and then say, how
can India be a Nation? How can India
be a self-governing couniry? Because,
Chure¢hiill used to say, “They w.ll be
driving at each other’s throats the
moment you give them independence”.
Are we now to go bick on the vast steps
we have taken thes: hundreds of years
both be‘ore and after indcpendence?
Arc we supposed to put the clock back
and say that we are not a Nation and that
we are cut off with ethnic distinctive
political entitics? Political ent'ty has
no meaning, Th:ss isa lic and this is a
complete liec. This belrays a complete
oblivion of the lessons of our history,
We are a Nation. We belong to one
civilisation which has run uninterrupted
for thousands of years and which still
enlivens our Jives every day.

And Jook at this, look at here,
Satyameva Jayate, look everywhere. Go
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to Brindavan, Kashmir, Kanyakumari,
peopie may speak different Janguages.
Asetuhimachal is undcrlined by the same
culture and civilization, Therefore, when
pilgrims travel from one end of the
country to another, from Kanyvakumari
to Amarnath, from Western Ghats into
the eastern regions of India, to Kamakhya
in Assam and all over, they carry th:
same messag: o history. Years ago,
when [ was dealing with the Department
of Religious 1 ndowments, T had the
occasion to travel exiensively in the South
because there our glory and whole Hindu
culture is still preseived. When we go
to the South at Kanyvakumari, and have
a dip in‘o the ocen, we rcal'se the great-
ness of Indii when we lobk at the wvast
ocean thrywing out the ages of history
before us and strcams of Indian civil-
isa‘ion mrching together. 1 h*d the
occas’on to sze 1 ¢ pper grant given by
an old Raja somewhere near the border
of Andhra Pradesh and Madras T
forgot the exact p'ace. But this Raja in
his copper grant in pure Sanskrit-now a
days, Sanskrit is not s» much read at
least in Tam;! Nadu, buat in those days,
we had not those diffiultics-which [
happened fo read This was the Jang-
uage, if I remember a right, trasslated
into English. He raid this;

“Year after year, thousands of our
brothers and sis'ers travel from the
North They w.de across miles and
miles up and up in nhospitab’c count-
ry. Miny of them die in the way.
Very few neop'e care for their food and
for the sck. Th:y go and lose their
numbers un*.! they reich Kanyakumari
and Rameshwaram. Therefore, it is my
duty, my dha-ma, and the dictate of my
forefathers that I set aprat these lands
so that its income will Jook after these
pi'grims from the North, the sick will
be tended, the hungry will be fed and
there will be no sickn-.s and death on
the way to pilgrimiye.”

Is this cutting up the country into
defin'te ethnic, cu'tnral and political
groups? Is it not an extreme example
a supreme example of the unity of our
life and culture that you see a Raja of
the South dedicates lands so that its
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income may feed the poor and hungry,
look afier the sick when they are on the
pilgrimage from the North to the South?
Was it an accident that our places of
pilgrimage are dispersed all over the
country, from Amarnath in the North
to Kanyakumar' in the South, Kamikhya
in the Easi, Puri in the middle, Dwarka
and others in the centre and last but not
the least, Tirpathi? Therefore, we are
proud that we are the inheritors of such
a great culture and civiiisation, Let us
be born and die a thousand times as
Indians and Indians on!y. Let us sing
the praise of India as on country and
one nation unti] we breathe the laSt on
this life of ours, That possibly would
be living true to the tradiiions ol our
history and philosophy and to the great
teachings of the seers and Jeaders of
Indian thought and culture, which we
have inherited very proud'y.

I personally think that ths Constitu-
tion was devised after very great delibe-
rations with the assistance of the best
intellectunls of the country at that time
belonging to different shades of 0)inion
and the so-called ethnic group from the
noiih, south east and west. Of course,
those days were the days when the teach-
ings of the Mahatma and our great Seer
were still running very fresh in our blood
and we are not yet trying to bleed
ourszlves out by cutting our veins and
committin g suicide. And, the Constitu-
tion said that this will be one country—
India—consisting of different States.
This is the preamble and what better
tribute can there be to the history of
India than this Preamble and may I read,
because 1 always read whenever the
forces of disintegration seem to appear
and rent us as under. When I moved
the Seventeenth Amendment Bill in this
very House and introduced the oaths to
be taken by the Members of Parliament
and Members of the Legislature and all
judges and everybody, the introduction
that we shall be faithful and we shall
uphold the integrity and sovereignity of
India, we have to taken oath before we
stand for election, we have to take that
- oath when we enter the House, I said the
same thing that the integrity of India is
too precious. Our inheritence is too
great and we must be true to those
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great ideas and this is the Preamble and
this saves India from disintegration and
nothing more should be donc excepting
better people to run the country every-
where. Nothing more should be done
excepting true patriots honouring their
pledge, so that all these civil war tend-
encies are not allowed to rake up their
heads, so that every fetter to the cause
of Indian unity and Indian history is not
brooked even a second. This is a great
lesson of the Indian Constitution. We,
the people of India, not the pcople of
different linguistic groups or political
entities, as India has been for the last
thousands of years from Amarnath to
Kanyakumari from Dwarka to Kamakhya,
we gave to ourselves this Constitution.
What is the Constitution? [t is a Fede-
ral Republic giving each Siate its own
share of political and administrative
power and financial power and all the
States knit together in one common
endeavour of making this country and
this nation the greatest in the world,
wiping out every lear, as we said on the
26th of January, 1950, from every eye,
building a house for every Indian and
making him a proud citizen of a proud
country, unified together and not rent
as under by these narrow, squabbles and
petty fights and civil war tendencies.
Therefore, with these words, I have the
honour and privilege to oppose this
Resolution and ask this House to reject
this in no unclear terms,

SHRI BHOGENDRA JHA
(Madhubani) : Madam, after hearing
Shri Sen, I was feeling a bit seriously
whether and to what extent one can
misinterpret not only this Resolution but
in order to oppose this Resolution, the
Constitution itself, But I feel that had
Shri Sen been on this side, he would have
argued with equal vehemence in favour
of the Resolution itself, AS a senior
advocate, he can do either way. So, I
am not going to deal with those points,
Madam, in this House®. . .(Interruptions),
Any way, on that point I am not going
to dispute, especially about his ability and
capability... (Interruptions) On that point,
Tam not going to dispute. That isa
thing which is never on sale in the
market, . ¢

(Interruptions)
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In this House, great men, great lead-

ers, who are not with us today, on similar
lines argued against the linguistic States.
With equal force they resisted the ling-
uistic States, and they had to pay with
people’s lives. And yet our great relig-
ions proved wrong and the Constitution
proved right, Our culture proved strong,
the unity of this country was safe and
today we have Tamil Nadu, Andhra
Pradesh, Kerala, Maharashtra and
Gujarat,

If we read the speeches of our very
great leaders, then we feel that unity in
diversity is the cornerstone of our Con1-
stitution, of our country itself. Ours
is not a nation-State, like the European
States, which have a different pattern.
Those nations gained freedom after the
Industrial Revolution with industrial
development, In India the case is
different. Still, we are multi-religions,
muiti-linguistic, muljti-cultural and yet
one country, one nation, a sing'e nation, a
single country, So, the copy book defi-
nition does not fit in herc. Even if I
copy, I prove wrong. That is the pecul-
iar feature of our Indian history, that is
the peculiar feature of the composition
of ‘this great country.

At one time we cried with vehemence
that Hindi is our national language.
With all honesty, with all patriotic fer-
vour, we tried to impose it. We found
that it is causing a threat to our unity.
So, this House itself—I was present here
at that time—adopted a janguage resolut-
ion, characterising Hindi as a nat‘onal
link language. That link language pro-
cess had been heipful in mainiaining the
linguistic balance and helping the maint-
enance of the unity of our country.

Hindu is the most popularly under-
stood and known thing of our country.
Yet, after the partition of 1947, we said
that India ijs much bigger than Hindu or
any other religious group, though I was
very much surprised to hear Shri Sen
arguing on the lines of the Hindu religion
and cujture. In our Vedas, nowhere
the term . ‘Hindu’ comes in our Upanis-
hads, nowhere the term ‘Hindu' comes.

In the original Sutras, in no single philo-
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sophy this term is given... (Interruptions)
Exactly, that was not the religion. That
is our great uadition. The concept of
God was not present, because that con-
cept was yet unborn The ancient
Indian philosophy, Indian history, began
when there was no superficial division
between the rich and the poor. Then the
writer of fate, God, wad not yet born.
That is the greatness of our culture, that
is the greatness of our tradition.

Keeping in view that tradition and
the interests of our country, taking the
lesson from the fatal blunder in 1947,
when lakhs of people lost their I:ves,
millions were uprooted from their homes
and our motheriand was partitioned,
taking lessons from all these th'ngs,
in our Constitution, the amendability
ciause was inserted, and our Constitution
is very firm and very flexible on the
po:nt tiat un:ty of the country has fo bz
saved but based on diversity. Once we
try only unity with no diversity, it would
be too big a strain for this country to
bear. Once we try only diversity and
no unity, again we will be nowhere. So,
that concept is a developing concept, not
a status quo,;st concept and as the
country deve'ops, the requirement js that
w2 kecp our minds open. Today we
have got several more States than we had
when the Constitution was framed, we
have several more Union Territories than
we had when the Constitution was
framed and yet, we have done it on the
basis of the present Constitution by
amending it and by developing it. That
way, Madam, the Resojution very aptly
and very appropriately uses the terms as
follows :—

«_..that the emerging pattern of dif-
ferent lingu'stic and ethnic groups
as distinctive political entities in
the body politic of our country.””

«Country’ means individually a single
country and yet various facets, Madam,
up till now we have got 15 or 16 langu-
ages. Can any one say that the number
has to be the same ? Certainly not. Tf
our democracy has to develop—three-
fourths of the population of the country
is illiterate and if cent per cent literacy
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has to be achieved, that has to be done
through mother-tongue. Then it can be
done in a few years, Cent per cent
literacy can be achieved only through
mother-tongue and so many more langu-
ages will have 1o be added 10 the Eighth
Schedule or, th: Eighth Schedule will
have to go ond the list of national langu-
ages will have to be increased. Similarly,
we have todoy Mcghalaya. Earlier, a few
years ago, Meghalaya was not there and
Arunachal was not hcard of prev.ously.
Can any one say that the number of
States shall remain the same and shall
never increase? So, Madam, in that
context | want to emphasise that our
Constitution is flexible keep ng in view
the interest of national unity as a para-
mount interest and very correctly, as the
Prime Minister stated that the Ceatre is
strong so iong as the States are strong,
and that a State can be strong when the
Centre is strong. So, that has not to be
counterposed or we have not to become
panicky that certain States or people of
a particujar State raised some devmand.
In West Bengal, Madam, consequent 10
the partiton of the Siate of Bengal,
Maithali language people had raised their
voice and the West Bengal Government
had the courage to accept it. And I do
hope that this House will have the
courage and unde:sianding come day to
accept Manipuri, Maithali, Santhali,
‘Bhojpuri and such other Janguages in the
Schedule itself and that will not weaken
our Constitution, that will further develop
our country. S.milarly, today strains
are being caused, the problem is posed
whether separation of a part from the
whole country is a remedy. That is not
the remedy. Similarly, I am not talking
about the question of centralisation or
decentralisation, but the problem here
is — and in 1976 the CPI had proposed
some amendments to the Constitution and
I would like my friends in this House to
consider those aspecis — whether our
parliamentary democracy itself does not
require some modification or something
more to be donc in the interest of demo-
cracy itself. For example, we are elected

Members of this House, People send us

here. They except us to do something.
Can elected Members of the Lok Sabha
or of any Vidhan Sabha do anything
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exactly to implement anything in his or
her Constituency ? Officers have to do
that. But the officers say that whatever
order is received from above, they have
to impiement that, The elected Members -
do say that they have done their duty
and now it is for the officers to imple-
ment. IS it or iS il not necessary to
think over this issuz ? Can we make
constituencies by developmental and ad -
minisirative units headed by elected re-
presentative from that constituency ?
The officers may take active part to
implement those decisions, the policies
which have bcen enacted or legislated
upon in the Asscmblies and the Parlia-
ment. These are the problems which
require a rcgular thought by us ‘here.
Not that we are allowed in Zero hour and
other hours. That s not the main
thing. So, I think my friend Mr. Amal
Datta has scrved the purpose of not one
group or party, opposition or the ruling
party; it is of all of us. We should think
over ihese issues. Not that by strength
of a party we can get anything passed.
Not that the rujing party can reject it, if
it likes. No, not that. We have to think
over this — to what extent things are
required in the interest of our national
uniiy and at the sam- time the flowering
of our various linguistic groups, ethnic
groups, so that in to'a] we are stronger,
we are¢ heaithier as a country, as ‘a
nation. These aspects will have to be
taken into account,

It was quoted that the basic Structure
of the Constitution cannot be touched.
The Supreme Court gave the judgment;
I am not going to quarrel with the
Supreme Court ruling though this House
had quarrelled over it. Recently, a few
days back a certain High Court has given
judgment that capitation fee is a funda-
mental right of the Medical, and Engineer-
ing colleges.

PROF. MADHU DANDAVATE
(Rajapur) ;  Fundamental right of the

vested interest.

SHRI BHOGENDRA JHA : Some
day one may decide that bride is a funda-
mental right because mutual giving and
taking is there. For what purpose is the
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House sitting ? Not that we can amend
the Constitution at will. That js why
proviso of 2/3rd majority is there. It is
also to be approved by the other House.
These brakes are there, very necessary
brakes. Net that we should have a
closed mind and not to think over the
issues. Then there has to be unity of the
country. It is for the Government to
deal with it flexibly and firmly—both,
politically and administratively both,
But sometimes willingly or unwillingly,
the force, if applied, it has also to be
weak. Force is not a remedy. Remedy
lies elsewhere—in the direction proposed
in this Rcsolution. That s why the
Resolution has deiined it in a cut and
dried manncr, it says that appropriate
solution should be found, appropriate
amendment o the Constitution may be
made. I think my friends on the other
side should think over these things. If
to-day they rejcct it, to-morrow they may
have to adopi the same thing. Naturally,
they should not think that people will
forget everything or they will forge every-
thing. Kecping that in view, very cor-
rectly, the solution is, I think, the House
should approve it unanimously. This is
a concrete resolution. The idea or the
direction iS, every one in the country,
every linguistic group in the country,
every minor section of the country may
feel that here is the Parliament which can
think of their interest—the interest of not
only the majority; Majority can rule, but
takes into account the interest of the
minority also. The minorities may be
linguistic, may be cultural. may be ethnic
or whatever it is. So, Madam Chairman,
taking that into account, 1 will request
the hon. Members on the other side that
they need not oppose this resojution and
we should unite here to approve it. It is
not a No-confideace motion or adjourn-
ment motion. So, I think, by adopting
the resolution, the Government will not
fall. ‘There is no question of bringing
in the samething and arguing in a par-
tisan manner so that we close our minds
and do not think ahead.

With thess words, Madam, I am
sitting down : thanking you and appeal-

APRIL 15, 1983

Centre-State 492
Relationship (Res.)

ing to my friends on the other side tnat
they should also consider it and support
the resolution. When the time comes,
what actualiy the amendment will be,
we can all think and decide.

(Interruptions)

Mr. CHATRMAN : Do you want to
extend the time?

SOME HON. MEMBERS : Yes.
There are several other hon. Members
also to spoak.

PROF. MADHU DANDAVATE : We
should continue till the Centre-State
relations are changed.

SHRI  EDUARDO FALEIRO
(Mormugao) : Well, Madam Chairman,
let me say these words before the Chair
is taken by the Deputy Speaker.

1656 hours.

[Mr. DEPUTY SPEAKER in the
Chair.

Mr. DEPUTY SPEAKER : Now the
time allotted—two hours—is over. 1 wil]
take the sense of the House. The other
resolutions have also to be moved if the
House so likes.

SOME HON. MEMBERS : The time
may be extended by two hours.

PROF. MADHU DANDAVATE :
As sometimes the Ministers are allowed
to intervene in the procecdings and make
a statement, he may be allowed to
move his resolution and then let this
continue.

Mr. DEPUTY SPEAKER : Rules do
not permits. I would very much like to
respect your words but the rules do not
permit,

SHRI SATYENDRA  NARAIN
SINHA : Last time, you extended the

time for the resolution. And still you
permitted the mexs mover.
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Mr. DEPUTY SPEAKER : When a
resolution or Bill is taken up today and
if the time is extended, then he is
eligible.

(Interruptions.)

SATYENDRA NARAIN
This is being extended now .

SHRI
SINHA :

PROF. MADHU DANDAVATE :
We will get the rule modified with retro-
spective effect.

Mr. DEPUTY SPEAKER : Is it the
sense of the House to extend it by two
ho urs? :

SEVERAL HON. MEMBERS : Yes.

Mr. DEPUTY SPEAKER : Then we
will extend it by two hours.

(Interruptions.)

Mr. DEPUTY SPEAKER : My
sympath‘es to my friend Shri Varma and
Shri Harikesh Bahadur also. Yes, Mr.
Eduardo Faleiio.

SHR1 EDUARDO FALEIRO : Mr.
Deputy Speaker, Sir, the time is most
inappropriate. The time, I mean, the
time (hat this country js facing is most
inappropriate to take the line of thought
that has bz2en endorsed and formulated
here by Shri Amal Datta, the mover of
the resojution and endoirsed by Shri
Bhogendra Jha and some other hon.
Members of the Opposition.

SHR[ CHITTA BASU : It has been
endorsed by many.

SHRI EDUARDO FALE[RO : The
his*orical imperative that faces us today
is not to harp on the differences—Ilingui-
stic, religious, ethnic, regional or others
that may exist in this country—but to
emphasise and to work towards greater
integration, greater unity so that, really
the nation is s'rengthencd and is able to
overcome the difficulties which the
Ccountry is facing at this present moment.

Mr. DEPUTY SPEAKER : Sir, it is indeed
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a new thing to find that Shri Bhogendra
Jha, for instance, and some other Mem-
bers of the Opposition are now taking the
line that the Constitution ought to be
flexible, that after all the basic structure
of the Constitution is not So basic that the
amendments arc called for even in such
basic issues as the quasi-federal, strongly
unifary character of our Constjtution.
The memory is still fresh on how many
times and on how many occasons, how
many p-ogressive ame:ndments of the
Constitution and how much of progressive
legislation brought in by the ruling party
has been d:feated and has been altered
during the Janata rue on the plea that it
oTendad the basic Struc:are of the Con-
stitution I hive said, ‘hat c¢cmphasising
on the difTerences rather than on what
brings us together is not the proper thing
at all to do, at this crucial juncture of
our history. From this side and from
that side, very often we spo:k on how
foreign powers are frying to take advant-
age of the divisive forces in th's country.
Undoubtedly, the foreign powers are at
work and they are at work obviously in
the'r own national interests because it
suits their national interests but we alone
should be blamed if we fall into this
game and if we fali 2 prey to this game
and if we fall a prev to this game and
it we oursalves emphasise what divides
u., if we ourselves give a fillip to
it by having this type of dnctrines pro-
pounded in the House and outside.

17 hours.

Having said this much, I yet think
that this resolution his been brought in
a manner that will provoke a useful
debate.

I appreciate and T am sure we all
aporeciate, the manner in which Mr.
Bhogendra Jha endonrsed what the Prime
Minister has said, that the Cenire ought
to be strong and that the States h~ve to
be strong also. If the States are strong,
the Centre will be strong also. ButT
also hope Mr. JTha endorses the spirit in
which the Prime Minister has said it
There may be grievances and, T an sure,
there are some grievances which can b2

rectified and where the States have some-
thing genuinely to say. Ilowever, the
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way of doing that is not the manner in
which it was done at the so-called Sou-
thern Ministers’ meeting or the meeting
of the Chief Ministers of the South some-
time back.

SHRI
wrong?

CHITTA BASU : What is

SHRI EDUARDO FALEIRO : There
are lot of things wrong which have been
exposed by sone of the leaders of the
Opposition themselves ['’ke Mr. Charan
Singh and some others.

SHRI CHITTA BASU : Did you not
meet carlier during the Janata regime?
That meeting is different?

(Interruptions)

SHRI EDUARDO FALEIRO : The
very approach of the meeting which was
held by Mr. Hegde, the Chief Minister
of Karnataka, when he said that :

“The purpose of the meeting was to
keep the Centre at a respectable
distance,..”

This attiude of implied confrontation
betwen the States and the Centre who
are facng each other, that each other
should be at a distance, is not the correct
attitude. ‘At a respectable distance,” but
why the distance? Keeping the Centre at
a-distance itself from the States is nota
healthy perspective to solve the Centre-
States issues.

Mr. DEPUTY SPEAKER : If the
Janata Government was in power in
Delhi, would you have said that?

SHRI EDUARDO FALEIRO : I will
say that, Mr. Morarji Desai, when he was
the Prime Minister, one such Conference
was held and Mr. Morarji Desai came
strongly against that,

If T am not wrong, it was a confer-
ence initiated by Mr. Jyoti Basu and
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endorsed also by Sheikh Abdullah during
the Janata Government, and Mr. Morarji’
Desai came out strongly against this.
Quite apart from the ]Janguage on which
the whole Conference was oriented giving
a populist stance to the whole thing ..

ot AT arre (fgane) AT
wr§ at srg Y fawiw &, 98 ar g3
Fgd g f+ faw 4 usq 41, @[T V¥IW
1 gaT AT AUy

Mr. DEPUTY SPEAKER : Hc¢ has
just now come from Mr. Morarji Desai.

it gl wgA (wemrer) o AfET
9% gITy qret FAT FETE ?

SHRI EDUARDO FALEIRO : There
were a few other things. I cannot go to
the heights of oratory and legal brilliance
to which my respected colleague, Mr. A.
K. Sen, has gone while demolishing the
whole case of the Resolution. T will be
more done to earth and [ will point out
that som: of thc statcments that were
made at the Conference are really very
damaging to the very national structure.
For example, one of the statements made
or one of the policy approaches taken
was that the State Governments should be
permitted, should have the powers, to
take loans from a fore‘gn country, from
foreign banks, from the world Bank, dir-
ectly. Tt is a most dangerous statement,
and if it was not coming from such a
seasoned and senior political lecader as
Mr. Hegde, T would have said that it was-
an irresponsible type of ufterance to
make, the ufterance that a State in this
country, in this system, should have
financial power to the point of obtaining
loan directly from the World Bank and
from other foreign agencies.

(Interruptions)

ot waww fag (afegre) @ s
mea 7 a8 w1 ar fw fra-foa aaf o
TzrauAd arfazdl we T a7€ 9%
agr gadl geqrat § Jar fagr stra,

Tl FEwe 9T Rew A fRar wrqweT )
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SHRI EDUARDO FALEIRO: I
appreciate the feelings of the hon. Mem-
ber that he has made the statement in
good faith, but I have before me the act-
ual statement and that is from where T
am quoting, They have said that there

should be direct negotiat ons with foreign .

agencies such as the Worid Bank for
loans, and they have a'so said something
which is again objectionable, name'y, that
in the High Courts there should bz only
judges who knew the local language,
which means the destruction of what
everybody in th's House has b:en siying,
what the different sections of this House
have been saying, that there should be an
all India judiciary, what the Law Comm-
ission has been saying, that the judges
should be in a p)sition to be transferred
from State to State under certain condit-
jons so that there is a unified judiciary
and a uniform approach to the
Constitutional problems and to the
interpretation of the Constitution.

We arc now here in the Private M2m-
bers’ time. Throughout the week we are
held by party whips and we have to ab'de
by the party I'ne, but once in a week for
two hours we have this opportunity of
expressing our own personil views, and
while doing so, I shou'd think that, while
the Resolution is not worded in a felicit-
ous manner, vet, T shou!d say, if there
are grievances of States, the grizvances
ought to be remed’'ed :o that we come to
that stage where the States would bz
strong and if the Sia‘es are strong, the
Centre will also be strong, the nation will
be strong.

| would like to express my apprecia-
tion here for the move of appointing a
Commission to go in‘o this vas' ambit of
Centre-State reiations, the Commission
constituted at present under Justice Sar-
karia. All section of this House are awarc
that Justice Sarkaria has h~en one of the
most eminent judges ol the Supreme
Court, a man of highest standing; while
he was a judge of the Supreme Court, he
was respected by all and respected evecy
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where as a man of utmost integrity and
intellectual honas'y, all over the country.
What I would like to say again is that,
now that we have appointed this commi-
ssion, we must allow this commsson to
start functoning in right earnest. Here
I would like to point out that very often
we app2'nt a commission but we do not
prov'de the comm'ssion ecither with staff
or with oMice. Thes2 are things which are
necess1ry so that the bigger things may
come. we do not do this type of thing
and, therefor, the work of many commi-
ss'ons is delayed indefinitely.

The other thing I wou.d like to say
is that while I do not agree with the
approach of some of the genticmen over
there who immedaately jump to the
conclusion that the Constitution must
be amended, vyet | would make
a respeetful  subm’ssion  that  when
the (erms of reference have to be framed,
they shou'd be franed in a particular
manner as to g've latitude to the commi-
ss‘on 10 suggest constitut.onal am:ndments
if required. That shou'd be mide possible.
To b:gin with T am very Sceptical that
amendmen's would be required on this
delieate issue, but the greater authority
will b> the authority of th: Cmmission..
The Comm ssion should empowered by the
terms of reference and by giving suficient
flex'b’lity and Iatitude to suggest amend-
ments to the constitution if it so chooses.

But the other thing is thit now that
the Commission will go on for a long
period of time, that is, the work of the
Commission, my personal view is that at
th’s moment the Government shou'd not
hasien in appo nting more Msmbers on
the Commission immediately. And I say
this for gond reasna. [ siy this from the
exp.rience of what happened to a commi-
ss’on which was appointed in the utmost
good faith and which cou'd have done a
lot the M'norities Commission which was
appoin‘ed some time ago by the Janata
Government. AS soon as the Minorities
Commission was appointed, representatives
from all communities were also appointed

*to the commission and each one went to

the Press making statement thinking that
he would oftain the support of his com-
munity and thereby the commission lost all
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the credibility as its different members
were wor king at cross purpoeses and were
making different kinds of statements, ad-
vancing the interests of their own com-
munity. So the Minorities Commission
encded where it is to-day. The Commission
ended in the dump because we appo'nted
a lot of pcople representing a lot of sec-
tional in'erests, each one of them trying
to advance his own what he thought his
sectional interests and ulitimate'y that
commiss'on ended in the dump. We
should see that this very impor:ant com-
miss on which is one of the most important
Commissions, that werc ever appoin-
ted, to my mind, should not fall in to this
pitfall.

With these woirds, 1 should think that
the time is for all of us to feel as one to
build the country and to work as one.
Diflerences there ure. There are differences
and there is no point in closing one's
eyes and saying that there are no diffe-
rences, But if we are going to build this
country, if we are going to make this
country great and if the country is to be
great,then every sect.on of the country will

*be great and if the country is d vided and
if the country is weak, than everyone in
this country will suffer. With this spirit
we wll go forward for the progress of
this country and for the we!l be‘ng of all
our different pcople, but who yet are one
and whom we represent

SHR] SATYENDRA NARAIN
SINHA (Aurangibad) : I have als> an
amendmen! which I have moved, which
T will refer to towards the end of my
speech.

I was rather disappointed by the
speech of my learned friend Shri Ashok
Sen for whom I have very great respact,
While rseferring to the resojution he
spoke about the unity of culture, unity of
the country and the integrity of country
and he read certain separatist, divisive
tendencies in this resolution. He also

said that there was no complaint from .

the States, tha' the States have got suffi-
cient powers to function and that there is

no need for emendment. of the Constitu-
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tion or devolution of more powers to the
States.

I am surprised to listen to the speech
of my hon. friened Mr Mohanty. He
opposed the Resolution saying that States
have sufficient powers and there is no
need for any review of Centre-State
relations.

One thing T would rem.nd the House
of, Even as far back as in 1951, Dr.
B.dhon Chandra Roy had raised th's
question of Centre-State relations, He
told Pandit Nehru that he was trying to
build a strong Centre on the foundition
of weak Sta‘es H: compared th's
exercse to a building o1 the foundation
of sind. Hec total Pandit N:hru further
that he must streng hen the States adzqu-
ately so that they miy be able properiy
discharge their responsib lities and their
functions concering the deve'opment and
security of ths States. This was what
will the posit'on as far back as 1951,

And then the Pianning Comm ssion
was set up. Dr. Roy furihar felt crippled
in h's powers, ‘0 und:riike social welfare
measurcs. He told Pand't Nchru again
that ‘You are try'ng to introduce dyirchy
into the administration of State subjects.
That was the k nd of strong feeling which
was exprossed by D Roy. Ba', ot that
time, the Cen:ral Government and all
State Governmen's were belonging to the
same party. Their voices were not beard
outside the party forum. You would
recal| that d sputes and complain's were
dea!t with in the party forum; they had
not becn dealt Wwith o Constitu ional
grounds. On such occasions the Cons.
titution was by-passed . A different type
of convention was d:v:'oped. Tam point-
ing out to you how the vo'cc of even a
person like Dr. Roy was not heeded. We
are wedded t> th: Gandhian principle,
we are wedded to the principles of demeo-
cratc decentralisation, We have always
belicved that demociacy can succeed only
if the powers ae prover'y decentralised,
right down 1o the Paachayats. Then
and then alone democracy will be streng-
thened. Bui hcre we find that through

administrative devies, through amendments
of the Constitution, etc. the Cenatre has
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been acquiring more powers. The
Congress-1 Ch'ef M n'sters now do not
raise their voice. In 1967 when the
Congress-1 was ousted from power, the
States raised their voice of dissent and
it became more strident gradually as they
found that the Centre was not listening
to their demands and comnlaints.

Dr. Annadurai while addressing the
Press Club here in New Delhi has stated
that the Constitution h'd g'ven more
powers to the Centre but the Centre was
still trying to grab more and more powers
through a new institution which was not
even remotely visuaiised by the farmers
of the Constitution. He referred to the
Planning Commission. Between the Fina-
nce Commission and the Planning Com-
miss'on there is a certain dichotomy in
their functions. The Finance Commission
deals with revenue resources; it is trying
to help States through grants and a‘d for
balancing their Budg:t; but with regard
to Plan Budgets in the field of Plan ad-
ministration we find that the Planning
Commission is acquiring more and more
powers. If wants the State Governments
to spend less on non-plan projects and
more on plan projects, to that extent the
power of the State Government is getting
circumscribed. They were given auto-
nomous status under the Constitution in
prescribed areas of administration. But
I want to ask my congress friends here
whether or not that status is being circu-
mscribed by various decisions of the
Government which have been taken.
Now, they talk of the unity of the country
and it is, as if the question of Centre-State
relations, the issue of greater power and
greater autonomy to the States. It is as
if they are seceding from the country or
being disloyal to the country. Mr. N.T.
Rama Rao had said that he was not
against the Centre but he had categori-
cally said that his demand for greater
power and greater autonomy for the States
should not be confused with separatist
tendencies or demand for separate State.
Ie also wanted that the Centre should be
strong. Mr. Jyoti Basu’has also said
that the centre must be strong. Nobody
has disputed that point. Mr. Annadurai
had also said that the Centre should be

strong so that it was in a position to-

protect the unity and sovereignty of the
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country. But now, a different tendency
is growing. While listening to the
speeches of the Congressmen here I was
greately disappointed. They are now
adopting the ostrich-like attitude. Mr.
A. K. Sen referred to the different
Jinguistic and ethnic groups as distinct
from political entity. This resolution
does not endorse this developm:>nt in the
Statés. The resolution refers to the reality
as it exists today, and says that Govern-
ment should take the initiative on Centre-
State relationship. But Mr. Sen was
stating that it was something which was
against the grain of this country.

Pandit Jawaharlal Nehru appointed
the States Reorganisation Co nmission
for carving out different States. On
what basis 2 On what bisis were d ffe-
rent States to b2 carved out? The
Congress Government resisted the move
for carving out the State of Andhra.
Mr. Potti Sriramulu gave h's life for the
cause of formation of separate Andhra
State and the Congress Government was
forced to carve out a separate State for
Andhras. The Congress Governmeant
had to take note of the lingu'stic aspira-
tions of the people of the State. In the
case of Maharashtra also, the same
thing happened.

SHRI M. RAM GOPAL REDDI]
(Nizamabad) : Your father was also a
Congressman. He was also responsible
for the creation of the linguistic State.

SHRI RAVINDRA VARMA : It
seems that you have forgotten that it was
the view of the Congress and it has
fallen to our lot to remind you of the
views and traditions of the Congress,

(Interruptions)

SHRI SATYENDRA NARAIN
SINHA : It must be taken note of by
our friends on the other side. I am
happy to say that the Prime Minister has
taken note of it, though late, in appoint-
ing the Sarkaria Commission. She said
that there had been some social and
political developments and, therefore, she

 appointed this Commission. She told

the State Chief Ministers who met here
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to review the 20-Point programme about
this. She referred to Centre-State relations
and she said ‘Yes’, the States have pro-
blems and they are saddled with the
social programmes and responsibilities,
but the resources at their disposal were
inadequate. Even within the framcwork
of federal structure, adequacy and elasti-
city of financial powers arc necessary.
Therefore, if vou are today taking the

same stand wh'ch you had been taking .

so far and with the result so much deve-
lopment has taken place in the States, I
don’t th'nk that you are serving the
cause of the country or serving the cause
of your own party.” And you ave not
even following the lead given by your
leader, the Prime Minister., The Akalis
have come out with their demands for
State autonomy, more powers to the
States. They are taking a mulitant pos-
ture ; and the Prime Minister has rightly
responded to the challenge of the situa-
tion to-day and has appo'nted the
Sarkaria Commission. She has realized
the nced for a review of Centre-Siate
relations. We cannot shut our eyes to the
realities of the situation and say to-day
that th's is something which is against
the unity or integrity of the country.

Then my friend Mr. Fale'ro referred
to the mceting of the Chiel Ministers of
the South. Perhaps, he remembers that an
invitation was sent to the Kerala Chief
Ministers also ; and he chose not to
attend. Three Chief Ministers attended
the meeting. And what did they decide ?
They do not believe in confrontation.
They made a publice declaration that
they did not want a confrontation, but
they wanted to cooperate with the Centre.
Shri N, T. Rama Rao said that the
Centre should take over irrigation
projects. What did it mean? He
wanted greater subvention and subsidy
for irr'gation projects. If they wanted
- to have a confiontation with the Centre,
thcy would not have asked for this kind
of a thing. And, therefore, you are
misreading the whole thing, and saying
that these developments are against the
interests of the country.

I wouid suggest to you, even till
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recently, it was said that these regional
parties were anti-national, and that they
were a threat to the integrity of the nation.
I beg to submit that this is a very erro-
neous view of the situation. They are not
anti-national; they are not a threat to
nat onal integrity. Each of these regonal
parties havv sworn allegiance to the
country and to its integrity. And they
wanted the Centre to be strong; but the
Centre can only be strong if the states are
also strong. The Prime Minister has her-
self said that the Sta‘e should be strong
and thc Cen're should be strong. They are
complementary to each other. And then

alone can the nation be strong.

If you want to make the nation strong,
you must make the states also strong.
Shri Amal Datta went through various
Articies of the Costitution to show that
the powers of the States were very limited.
If the Centrul Government wh'ch his all-
most always remained in the Congress Part y.
had tried to creatz heal!thy conditions,
had not shown any partisonship in their
decalings with the non-Congress States,
perhaps th's kind of a demand wou!d not
have acquired this strident tone. But, un-
fortunately, during the course of the years,
this has becn their attituds; and, unfor-
tunately, an impression has been created
all over that the Centre ruled by Congress
(I) takes a more sympatheiic attitude
towards the States wh'ch are under the
rule of the Congress (I), some’imes it goes
out of its way to help out any State
Government ruled by the Congress (I)
whea it is in d stress.

PROF N. G. RANGA (Guatur) : It
is not correct.

SHRI SATYENDRA NARAYAN
SINHA : Prof. Ranga, I said; a wrong
impression has been created. And it is
necessary now, by aggressive conduct and
attitude, to remove this impression and
then win the confidence and trust of those
States which are labouring under a mis-
apprehension that they will not be given
proper treatment and they will not get
their dues. This is incumbent on the
Central Government to-day.

What I said has happened so far in
the exercise of political power. What has
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happend ? Many State Governments were
dismissed. I know about the 1967 Govern-
ment in West Bengal. It was dismissed—the
United Front Government was dismissed.
Secondly the Governor was made (o inviie
people who had doubtful majority, there
by giving them some artificial advantage.
This institution has been utilized for
partisan purposes. If you are going to say
only ‘no’, this will not remove the imp-
ression that has been widely created; you
can do so only by your conduct, behaviour
ad attitude. Therefore, my very humble
ﬁﬁ!stion to my friends on te opposite
sidz is that they should cease to think in
the old mould; they should take cogni-
zance of the developments that have taken
place. They failed to take note of the
developmenis that took piace in 1967; they
failed to pay any heed to thc warning of
Dr. B. C. Roy and several Chief Minis-
ters. Mr. Veerendra Patil, who 18 now
adorning the treasury benches, come out
in 1970 very strongiy in favour of a review
of the State Centre relationship. He said,
«It has deteriorated very much.” He went
on to say that ‘Bhawans’, and houses
owned by the State Governments in Delhi
wouid be converted into Embassies. That
was the feel'ng of Mr. Veerendra Patil,
then the Chef Minister of Karnataka.
T herefore, you can not say that there is
no probiem of Centre-Siate relationship.
The problem is there, it has been created
by us, by you. The Constitulion gave a
lot of power to the Centre; there is a
concentraiion of power, but the Centre is
still not suffering from any surfeit; it is
more hungry for more powers, it appears,
and is not allowing the State Governments
to have sufficient elbow room to respond
to the challanges of the development.
They must get power. Therefore, I wel-
come the appointment of the Sarkaria
Commission even though Jlate; and my
amendment is that it should be strengthen-
ed by including two more members; one
from the South and one from the North-
Eastern States. I do not share the views
of Mr. Faleiro that if there are more
members they will only pull in different
directions. Let us presume that they will

take a dispassionate view. Of course,
they will bring to bear on the delibera-

tions their own experience and, therefore,
it should be strengthened.
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Secondly, there should be a time-limit.
We cannot wait for long, The situation in
Punjab s such that you cannot go on
waiting like this or tinkering with this
prob.em. Therefore, I would suggest that
a time-limit of six menths should be fixed
for (he Sarkaria Commission to make
recommendations; and my suggestion is
that the Centre shou!d also implement a8
a time-bound programme the recommend-
ations of the Sarkaria Commiss'on. The
situation today in the country is explosive.
You are decrying regionalism, but, at the
same time, you arc not dealing with the
situatian. Assam is burning today. You
will say that they are ml&ng a very
narrow view of things. Punjab is asking
for more powers. You are not able
to satisfy them, and militancy is in
the air. Everywhere, you find as if the
whole atmosphere is surcharged with
violance, and all kinds of incidents of
violence are taking place all over the
country. [ can say that there is need for
taking a constructive view of the situation
and dealing with it in a constructive
manner so as to satisfy the different State
with have a large responsibility to dis-
charge their function as Welfare States.
Thank you.

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Mr. Deputy Speaker, Sir,
I am sorry that I am not in a position to
support this resolution moved by Mr. Ainal
Datta. Obviously, | have got my own
reasons. | would have definitely suppor ed
him had he drafted this resolution in a
different manner. But, unfortunately, he
has included in this resolution all things.

SHRI CHITTA BASU : Not all ! ~

SHRI M. SATYANARAYAN RAO :
Yes, certainly. He should not have
brought this ethnic group, linguistic and
political things; all these things he has
brought; he has unnecessarily confused
the whole thing.  That is why we cannot
support this resolution, although pleaded
by my hon. friend Shri Satyendra Narayan
Sinha. He was requesting us, please
support this resolution. We cannot
obviously do it for these reasons. I was
really sorry, when I |listened to the
speech, particularly made by Mr. Sinha.
I think he is a great follower of Mr.
Morarji Desai. I do not know whether
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he has obtained his permission or at least
‘he has consulted Mr. Morarji Desai and
others on this issue atJeast.

PROF. MADHU DANDAVATE : He
is not from Congress (I).

SHRI M., SATYANARAYAN RAO :
I do not know whether this is the view of
Shri Morarj; Desai bacause that has al-
ready been pointed out by my friend,
Mr, Faleiro. . Now, the situation in this
country warrants that—in fact I suggest—
on certain matters, particularly political
matters, more powers shou!d be confirmed
on the Cenire, More powers should be
given to the Centre on certain political
matters.

PROF. MADHU DANDAVATE :
Telangana !

SHRI M. SATYANARAYA RAO:
Certainly. 1 want that regional balance
should be there and they should
be developed also. I am coming to that
point aiso. But why I am saying that the
Centre should be strengthened on this
politically is this: The hon. Member
has also referred to the Punjab situation
and Assam and also the whole of the
North-Eastern region. 1t is in turmoil.
On the one hand they say, *“Give more
powers to the Siates.” And, on the other
hand, they blame the Central Government
that you have not tackled this issue. It
is not our fault.  After all, all the
Opposition Parties were unanimous so far
as the Punjab and Assam problems were
concerned, But I think our Home
Minister or somebody has gone on
record in the House itself, and that is
what Shri Ravindra Varma was saying.
He was also distressed the way the people
were behaving in regard to Assam prob-
lem and also Punjab, They are not
willing. Qur Government is prepared
to'solve this problem. And we want that
it should be acceptable to those people

also. But do you think that they are

prepared for this ?

PROF. MADHU DANDAVATE ;
They are !
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SHRI M. SATYANARAYAN RAO :
Let us not forget one thing. You also
know that unfortunateiy, we inherited this
probiem from you. This Assam problem
and the Punjab problem we inherited from
you.

PROF. MADHU DANDAVATE :
There was no Assam or Punjab problem
during our time.

SHRT M. SATYANARAYAN RAO,
Certainly. Because you were hnbnobbum,l
with them. There was no poblem.
That 18 wiy you real'se that it is a politi-
cal problem, rather than an econom’c
probiem. There was a demand from the
people of the Punjab and Akali Dal. So
far as the Akali Dal demands are con-
cerned, our Hon, Prime Minis‘er has
conceded all these religious demands.

PROF. N.G. RANGA : Much more,
and promptly!

SHRI M. SATYANARAYAN RAOQO :
And also other things, about water prob-
lem and also territory. Because it is not
that we are not aware of the Punjab
problem. The other States like Rajasthan
and Haryana are involved. We have to
take into consideration the interesis of the
other States also. I would like to ask
Prof. Dandavate whether he is not in-
terested in Rajasthan or Haryana, Poor
Rajasthain is already suffering because

* of lack of water and also your State.

Mr. DEPUTY SPEAKER : They do not
have drinking water and now the Punjab
people, the Akali Dal peopie say that
we do not want to give water to Haryana
and Rajasthan. How can it be possi-
ble ? And particularly that is why I am
saying that more powers Should be given
to the Centre. Recently we had discussion
on Irrigation here. ~We have several
rivers flowing through many States.  tNot
one State. Naturally when you wan to
give a project to them the other States
also object. The Centre then comes
into the picture. Without the Centre’s
cooperation how are these State going to
solve this problem ? At that time you-
were ‘demanding that in the fields of
Energy as well as Irrigation, the Central
Government is not helping them; that the
Central Government has failed to solve
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the water dispute problem and other
problems. You want more funds, and
for that you want the Centre to come to
Our rescue.

I would _like to refer to a speech
made by Shri N. T. Rama Rao before
he came to power. Poor man, | can
understand and appreciale his difficulty,
he was never a politician.

.Mr. DEPUTY SPEAKER : Person-
ally, he is a rich man. Why do you call
him a poor man ?

SHR! M. SATYANARAYAN RAQO :
That is all right. - Poor man in the
political sense, not in the economic sense.
He has got no political background.
There is no murder in politics. There
is only su'cide, Nobody murdered us.
We committed suicide ourselves. Our
own mistakes were there. Definitely, I
admit. 1 am prepared to admit, There
arc so many th'ngs. I do not want to
blame anybody. We ourselves are res-
ponsib'e. I accapt the s!(uation.

PROF. MADHU DANDAVATE :
You are referring to the Emergency.

SHRT M. SATYANARAYAN RAO :
Mr. N. T. Rama Rao while campaigning
was telling the people, “What is this
Congress Government 2 After 35 years
of Independence it has not solved any
problem.”” When he was addressing
meetings in rural areas, he was really
acting l'ke a weeping man. He was in
tears also. He used to say : “When 1
scc the condition of the poor people, no
drink/ng water, no roads, no schools, no
hospitals, I feel why God has given me
this birth to see all these things ?” 1f
you vote me te power, I am going to
solve all the problems. [ am going to
give you drinking water, roads, hospitals,
schools and also provide employment to
all pcople, etc. etc. He said so many
things. Particularly the youth were
attracted because they were unemployed.
Itis a fact that we are not able to pro-
vide drinking water to each and every
village. When he came to power, he
realisd that it is not possible to imple-
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ment what he said. So he said that
irrigation and power should be taken over
by the Centre. Previously he was saying
that everything is with the Central
Government; more powers are vested in
the Central Government. Why should
we go to the Central] Government for
everything, for medium project, big pro-
ject and all that ? After he become the
Chief Minister, he realised that there is
no fund and he cannot mobilised
resources in his State.  So, he said that
the Centre should take over irrigation
and electricity. If irrigatiomand electri-
city is taken over by the Centie, then what
else remains ? Everything depends on
irrigation and electricity. Without these
things, nothing is going 0 happen. He
cannot do anything.  That is why he is
blaming the Central Government. He is
saying that he cannot do anything because
the Central Government is not providing
sufficient funds. That is why I am
saying that the Centre should have more
powers and finance in order to develop
the backward regions I'ke Te'engana
region. In fact, we were fighting against
this backwardness. We wanted to deve-
lop this region-region within the State.
It was being neglected by certain p-ople.
We were agitating a that knd of
injustice ‘and not anything else. We
never said that the Centre should be
forgotten or the Cenire should not be
given anything. In fact, w2 ware plead-
ing that the Centre should be strong.
The poor people of the North-Eastern
Region have not seen a railway line.
That is why our Government allocated
sufficient funds to this region. As a
matter of fact, on priority basis, they
have taken up construction of railway
lines. From where are the funds
coming ? Do you think that the Central
Government has got a tree from which
they can pluck the money in order to
develop the backward North-Eastern
Regions ? Definitely, it should have
funds from whatever tixes we arc levy-
ing, in order to develop those reg.ons.

Mr. Ashoke Sen was right when he
said that the Centre has no territory of
its own. You are representatives of the
people. The MLAs are also representa-
tives of the people. We are representing
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the people. Why do we feel that the
Centre is something foreign to us? You
are treating the Centre as foreign to us ?
That is the most unfortunate thing.
Everyday vou blame the Centre Govern-
ment. I would like to remind my
hon. friend that one day, Mr. Madhu
Dandavate was also sitting here. He was
the Railway Minister.

Mr. DEPUTY SPEAKER : Not one
day but for three years.

SHRI M. SATYANARAYAN RAO :
Two-and-a--half years and not three
years.

Mr. DEPUTY SPEAKER : 1 stand
corrected.

SHRI M. SATYANARAYAN RAO :
Before that, they could afford to be
irresponsible. After tasting power, they
should be very careful. Let them not
beliave ike Mr. N. 7. Rama Rao. | can
understand Mr. N. T, Rama Rao because
he is not a politician. You are a politi-
cian, You are a professor. Before criti-
cising .the Central Government, please
consider it properly, coolly, whether it is
proper to do so. The Constitution is
very clear about the Centre-State relations.
About financial aspects, the Constitution
provides the Finance Commission. Now
the Eighth Finance Commission is there.
If you have got any grievance, if West
Bengal or any other State thinks that
more funds should b: provided or from
texation more share should be there, they
should approach that Finance Commiss-
ion. After all, Shri Y. B. Chavan is not
the only person, other judges are also
there, people are there, they are prepared
to listen to your grievances. If the
Finance Commission comes to the con-
clusion that there are certain States which
require rore funds, definitely they will
recommend and these recommendations
will be accepted by the Government.
We are not coming in the way at all. So,
where is the hitch T do not know. They
are making a hue and cry here unnecess-
arily. The Constitution is very clear so
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far as finances are concerned. Now
about the legislative powers also, it is
very clearly laid down in the Constitution.
After all, do you think our founding fat-
hers were buddhus? They were great
intellectuals, consisting of all parties.
They have already demarcated what
should bz the legislative powers of the
State and also what should b2 the legislat-
ive powers of the Parliament and they
were very considerate about it.  Although
they said that it is Federal in character,
but they wanted it deliberately to be
quasi-federal becanse of various rcasons
the freedom struggle was there for hund-
reds of years we were under the subjugat-
ion of foreign countries, co many
people came and invaded and occupied
our ferritory, because of that bad
experience, why did it happen, why did
we lose our freedom? Because of the
disunity of the country. That is why we
did not what to repeat it again. That i$
why they have deliborately provided in
the Constitution that Centre shou'd be
very strong in order to meet this kind of
a situation. So, they have deliberately
done it. and do not try to sav something
unnecessarily. The good work they have
done and all those things are there. The
only thing T say is where there is a will
there is a way. I think Mr. Faleiro was
telling somebody that proper persons
should be there, there should be proper
out look in understanding the problems
of the State and also solving them. I
definitely say that certain regons are
there in which development has not taken
place. 1 have mentioned about North
Eastern region, T have also referred of my
own State Rayalaseema and also Telang-
ana and Ko kan arei in Maharashtra.
1 have visited Mr. Dandavate’s own con-
stituency. It is very backward. T p'ead
his case. [Tn fact, after Tcame here, I
have written a letter 1o Prime Minister
that it is just llke our Telangana region.,
Althrugh it has got all poten‘ilities but
unfortunately it is not being exploited
properly due to certain reasons. T defini-
tely agree that there is scope for develop-
ment. My only request to you is the
situation is not what my friend Mr.
Faleiro has said. It is not at all the

proper time to discuss this problem of
States and Centre.
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Punjab problem is there. It is a
very delicate problem. As I have alre-
ady mentioned, ‘Government is prepared
to accept their genuine demands but
unfortunately they are putting certain
demands  which - are impossibie for any
Government to -consider and it is not in
the interest of the country also. In view
of this, I request the mover of the Resol-
ution - to withdraw it . (/nterruption),
Evidently, he withdrew from the House.

On Defence also, because of the sop-
histicated © weapons the neighbouring
countries: are -obtaining, we will have to
spend lot of money and the Centre also
requires more money for this purpose.
Not only for defence, for communications,
for the development of the whole country
and also for the development of the parti-
cularly the backward States, the Centre
should have more finances and the Centre
should have more political. powers in
order to meet the situation being created
in Punjab and Assam and'in other States.
So, it is very mecessary. That is why I
said that more powers should be conferr-
ed on the :Central Government and T
hope other Members will have good sense
and they will support.

st wnare Fag (2fere) sarsag
S, Feg AT TUSAY F gEFFHT 9T TH]
g g gg gt arf af ag g
€9 2 ¥ F7F AT USAY F qvAcY FAT
g, fasira gargaY & fad ga% fagzo
F1 fagtwor fag 0 & &1, 39 97 fa=re
fafrog- g, ag - wr¥r feay & ==t

w7 T & 1 YT ;T OWr gIA W

gat fawg v st @ W@ R
garirrelaer: qrdf - & faad arfaal
¥ fa=rz W@, gl oF A1 -IT 9ET
FAT AR FF T At F fadia
T AF STAA aY e FAAIT
STANT | GfEeTT & A9 FIAT A IE

afegeaar faeger 7l it ot o< wEf ag
78 Fgv ar f5 que e ot a@ fadig
gaTgAY: ¥ ey Foufamt a5 SFT
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a Fx AT Zr wAw | graife
fagr & a9 Qa4 9g e 9T
fr & &Y fediard woat &1 wogg
HIT FAT ZIAT |

a1 g9 qfFara 1§ go 33
ara g1 17, wfFa fgegram ¥ faaw
Wl 93 g7 &, SAFT AT HIF 47
qIAT grar =T € 2 ) gegar @
grwfa #1 gqra @ gFE7 ¥ Frar T4T
R, & wgar =rzgar g f5 snfas fasa @
sarar aFfa AT gegar &1 W1 @
F1 Feqar g1 ®igard Fq9 qiar 9
FI 47 | oTY gHIL IW H Hegfa o/
geaqr F T AN g€ ar gw qw Y
UFAT F AT 9T TFAT & | TG
fasnt ¥, arar g7, a7 gt fafwsT &),
frarary g T gFFT gegar
AT gewfy 37 g0t 1 foedardr 97
gy 21T €, ¥ 98T TIFT IAAY
qeqar, aEFfT o wrar 471 g7 graay
F GIA AU AT g A1 qg F=S
qg & A1 AEY T FFAT ) USAT F
sqraT § sqrar gargd far s ay
IAFT faFra sq1aT FIAT | FET FILAT §
f& 12 srgw g, e gy, fasew
g a1 =1FAT F AT gaAT AT 4% g,
TS gaFT ot wagfaa fawma gar 2,
IqF NY Feg #1 q-feRad &
Afg @ &1 ¥ IT graAl F1 I
geagr gl FI 9UAT §, SV IWHY
Fuq 9ifgd & ) gafag g7 gAY &
gvaar, sgfa, wmar, fgsm, W,
g & ATH 9T HAANT  SGIET- qgar
T TET & 1 FAfAT SAF GHT FT 4FH
gat 781 @At Afge | AT WAy Yy
qrq sgrar fgsre N ar &g &
faedardy &7 gy, Tsa gAY -
TR A gA wlr faww Ay ar
A FLR G AT AT AHKG |
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[s strre fag ]

UF FIT F JEY HAY &1 q19F A
Teard &Y & #y Aifa F  fewrs
YE@-geqrT 9T AT G714 qE@-
gears g3 F4Y 43 ! gafau fE g3
FY ag sfaFre st 7gf & f5 ewv 9w
g2 W HAIT FW Y T4T £ I FF
SHFT FEraqr AgY § vgr g 91 2§ @Wa
qag ar fEer gal sqw ¥ AT
@iT &7 | gg WY gEYA gw fag faar
fe &=z 7 o gzarzs fFar g o
4T TAT FEIATS fHATE |

gar? fergeara & fwal aar #7138
fagre gr #ify a8f @ f¥ &3 Fa71F
gr1 &ar, ¥, qrz-enfew, 91T
gyt & ar ¥ gw gy & 5 &z
SATET AFIT T | I AY TWAAAT AR
FETAT Y AT F fao #Fez smar
wead g, IaFr g W fadg FF
FIQT &, A0rT &g swqar faeazrdy g
e 1 qu1 fAFm @l #3179
AT AT 23 IF & JTAIET F qIg
W gagfad fasm g & a1w & f%
Feg aqdT wfFadi AT AR gEEEIA
FTIET & |

# g1y & garfaaY &1 gagq Tg7
FIAT FTEAT | AT N9 F § fr gs
AEIT F aded ¥ 4 g1 & geT wfeaq)
q dF 4% 1 emaar qrdf F FTw &
genafagi 7 eqd Fqz & 917 faa-
FT fear & # sodT sgegaey Ay
qofg & AET 9ET 97 Wr g 1 9AHT
F15 7T ogr agt g fF oag w0
HQUSAT 1 A1 GFATAT Y AT T43-
TFS FHIAT T 27 |

# wgar wigar g fr a3t & yeq
well &% v fawWy T WHFT AT
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aEArE} T GHIHA T GFI g aY
3g agd a=8Y AT &, F@ IaAY
FAT Agl grar § afew dex wr ft
gaeqrd) & gwrarg ® ggaw faw
aFar § wfeq ag 9w gfez & SN
FgY &ar wrgar) oy feafrag g %
ga &1 @AY F IJAq1IA FT A9 W

. B T TIEATE | THE TIIA 9T FF

1T gaw qrag § faare-fama & gra
ug SATEAT 7T gFI & {F AF, A AR
AT QAT FT IIT FI FIAT 3T TFIL
fraffeg = so’ fx or g & gaR
o ¥ egafan T gyt @@y Sag
FIAAT H HIAT FAT 7 | A7 Fe7 AT
15T § @¥ETE g, aY g g9 gvAl &7
F1§ gArgqq 7 g famar s apar §

sief a5 weerg fawrg qfeny a1
qrge &, 9§ 9 qQuid Feg &1 erfa-
FIT 8 | THS Ay Y Auadt gaEr ay
UF 717 § F7EYn g AT F G TE
g3w sy gEr & fregt gv fr @
FiqT AT g, S° A FIT @ 9@
wezafa a1 agafa @@t gzat g &
gaaar g | f& arz 93wl @1 afas
afgFir feo 0 @ H¥ T@ &
gmafas aqr aFdfas &% § us
ggad  Fraw grm o zag  fa’w
afeaf & geaga &Y AFT T GHAT

v o H oaw, dard AV ATTAE
star feafa qar 9gF g

1917 ¥ sra TaT ATATE gAT, AY
Fgt gv gty Amafadts # aqregar &
TE YT IAF FedT gl AEA FY
FIIIT T %lma sara fwgr war | gE
FITOT TAT A FT JIAT qr @AY
% wfq #1€ srmare ar arxrsr g § 0
® ¥ gl dgafads 57§98 q
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FEAT FT L&A FY A7 & 7 § AR
g uF gepfa aar war F1 faear @

AT R

Tq W ¥ g7 I fger &y &t
& Al FT qUE 8 AT FUAT ATAY
F FFTAT & T 2 | AZT FFET GIFIT
& qry faerg argdt &1 AT 2,
faad arw o &1 gagfag faae
BAT & | 7% §IFIT 7 G107 IA717 &
T FT q-AF EET qAA F
arzgg  waEr & fgo ., e gIW
AYEIT F ATIET @9 AT AfGFR
grar, a ag sreqa-AAT A1 F1 G
qMA &1 FAT AT, faad gqw Fv
agfaa fasra gar @l gv 474§
BI2-812 IANT-HF 9797 1« &g T AT
fasiia qrgat gran feegears & #fae-
fasa #1 agrar &, 7 f& @afasw
11 qUT gdt 1 sfgs  sfgs
. g1, a3 A sfyzfasy zadr 50 &
TG qET | 9T @ AW F@ faa-a
gsfiafaat #1 srzag ¥ F aWQ
qgT F A F1 A12E 39T |

DEPUTY SPEAKER : Mr. Jagpal
Singh, are you concluding or you will
continue next time?
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SHR] JAGPAL SINGH : I will con-
tinue next time.

Dr. DEPUTY SPEAKER : All right,
you will continue next time.

18 hrs.

PAPER LLA1D ON THE TABLE-CONTD.
NOTIFICATION UNDER CENT-
RAL EXCISE RULES, 1944

THE MINISTER OF STATES IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) [ beg
to lay on the Table a copy of
Notificat'on No. 125/83-Centrrl Excises
(Hindi and English versions) published
in Gazette of India dated the 15th April,
1983 exemp!'ng copolymers of acrylonit-
rile used in the factory for manufacture
of acrylic fibre from the whole of excise
duty together with an explanatory memo-
randum, issued under the Central Excise
Rules, 1944, [Placed in Library. See
No. LT—6385/83.]

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
April 18, 1983, Chaitra 28,
1905 (Saka).



